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CALLING ATTENTION TO MATTER

OF URGENT PUBLIC INFORTANCE

REPORTED BANNING AND BURNING OF
INDIAN FIRST AID DRESSING MATERIAL BY
GOVERNMENTS OF U.K.-AND AUSTRIALIA,

SHRI HARINATHA MISRA (Dar-
bhanga): Sir, I call the attention of tbe
Minister of Commerce to the follow-
ing matter of urgent public importance
and request that he may make a state-
ment thercon:—

“Reported banning and burning of
Indian first aid dressing material by
the Governments of United Kingdom
and Australia and its adverse eflect
on the export, of Indian goods.”

R LR £ - -5

-} THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): Govern-
ment i{s aware that some consign-
ments of surgical dressings labelled
“gterile” exported from India have
been found to be contaminated in
foreign countries including UK. Ous-
tralia and Singapore.

Manufacture and quality contro] of
surgical dressings is governed by the
provisions of the Drugs and Cosmetics
Act, 1940 and the rules framed there-
under, ‘Control over the manufacture
and sale of drugs (including surgical
dressings) is -: exercised by the State
Governments, and each State has a
State Drugs Controller alongwith Drug
Inspectorg: and other staff, for enforc-
ing quality control disciplines and also
for granting and renewing drugs manu-
facturing licences.

T~ ottt -1 .
- Prior to the action of the U.K. Gov-
‘ernment, the Australian Government
had also warned consumers that cer-
tain wound dressings exported from
India were contaminated and should be
bpmt. One Indian  exporter, M/s.
Jayer Exports, ‘Calcutta, had been
indentified by the Australian authori-
ties. Immediately on recept of this
Information, the West Bengal Drugs
Centroller, on the request of the Drugs
Controller (India) drew samples of
surgical dressings from the premises
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of the exporter is well as from the
manufacturer, who had actually manu-
factured the exported dressings (M/s.
Sujit and Company, 24 Parganas). On
testing some of the samples drawn
were found to be non-sterile and con-
taminated. The office of the Drugs
Controller (India) had written to the
Director, Drugs Control, West Bengal,
suggesting that deterent action may be
taken against both the exporter und
the manufacturer under the provisions
of the Drugs and Cosmetics Act. The
Drugs Controller, West Bengal, has
already cancelled the manufacturing
licence of M/s. Sujit and Company in
respect of products which are requir- -
ed to be sterilised. The manufactur-
ing licence of this firm in respect of
other products has also been suspend-
ed. Ministry of Commerce have also
separately taken action to suspend ex-
port of surgical dressings by M/s. Jayer
Exports. Names of other firmg have
been communicated to the office of the
Drugs Controller (India) for further
action.

Government of India have on Nov-
ember 27, 1981, issued an amendment
to the (Exports Control) Order, 1977,
providing that export of surgical des-’
sings from India would be allowed
only subject to the production of a
certificate to the effect that every -
batch of the surgica] dressings is of
sterile Quality and has been tested and
found to be of standard quality. The
certificate should be from an institu-
tion approved under the Drugs and
Cosmetics Rules, 1945.
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mtrm wTG AL qra oy * (swaw)

gty ghwmafidar g1 & an
M g7 AT E AfFT g1 QF A
gar- g1

(=w=ea=)

qi AT Ao AT : **

MR. SPEAKER: I have not allowed
you.

(Interruptions) **

MR. SPEAKER: Nothing is going on
record,
are JA @ gAT 7 AGH
ANgat Nt FEAHAaam g EfF o=
& ger g a AT TS AA FAT Al
2| 3z gdr Fr AA LT AT AM F)
g ? og gEl @ mEA g

A faaaa geargad #3%d aArg
g, 398 "nF R A & @h
qEt & T FI g | A TR 9L ag
giar & vdi 9T ag femwa F@@
g1 A o ugh 91 fead zxfwg
FIAR FIAT A1 & | F41 aZ) Tar-
aa g?

(smagr ) **

weed wgvew ¢ AA qgd faa &
vefae faar 91

(mm ) *%

nzuer Ag1ga : ¥ et fewdex av @r

g7 WIGdY st A% ) i FLE( )

I have not permitted anything,
Whatever has been said, that ig with-
e out my permission.

St et gRE(AraRag )
ug gt 713 g f+ wnd #rfan @wa
a9 fsar | &% stz ¥B faza
anF Afea A arg 1 ™ faam s ¥
wer f& &% agt o, wfmamied
FHZY r§| agt @«a‘rﬁa g
R saiAMAretge g1 %
fafagez ®iv 9a< v3m £ v A
A1 #7 favaty afi & ar wr g =
si9 3% AR d & 7 afAt
F HIT G STONT |

ETR HERT ¢
a4 7 r

st wed mew ;. qrfmar-
Hell AT fufaecr § 38 —

R C IR E Rt
%@ R SIRL WA mm Y R E

g W AP WA

st @ waw wraw : fufsda oe-
arggdr FAdY F AM TRIC /i agt
L V@ |

. WEaR RERE 4% QA Fa

**(s33grA )

weTw WEIRA : FIIQ E A fafa-
fn mrar § ag fue a0 are &
fafada ozarggd a3 a@r &
29 avE & 7 38 AF @A § |
g¥ima AIFHT q AdE FwA Ag Fqar
g1 udwmA gn arey avar g fa
Aafga#Frara @ wrg w7 adadr )
A1, &A3 "7 fam Qg sq fga &
amdr a7 feare & fag 1 @R ar

i

**Not recorded,
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[ weam wgiza) -
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AN A1 QI qAr FF 1 frar A
g1 faar #20.
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... (SmEEw) L
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wWEqA GERT . WE; 137 fAgrs
adl s@rg fu an fEd@ Mam ga
| St ANEHT IWT & war g |
(wwE)

A AEAY © AT THald unF
aray &y 2 1w AQ I o ad
giaraka € | 50 ARH TR A
FEA MY E1 7 THara gAWIAAF
Fgal ¢ f& M AT&F 2 F9ar arg,
37 A1 | Wy AT ALY, H4 AT WY Iar
FITE AN FVA, R F:§ Ca-
UR A 1 "M AN T H
9< AMT A, FEEE 9% AT i |
g8 ®§ gATAAE R 1 AU erzm
AR B, KT FT TR L T Y
4z § an ft 42 & fuds oz
ST FHANTEHL | FHoF am
ama EANT FE 2 |

SHRI RAM JETHMALANI (Bom-
bay North West): You do the right
thing, but why do you do it after such
a long time? They are crying hoarse.

MR. SPEAKER: They are not crying
hoarse, they are trying to browbeat...

(Interruptions)

MR. SPEAKER: I have
them.. .

requested

(Interruptions)

MR. SPEAKER: I have tried to
convince them that 1 am going ac-
cording to the consensus arrived at
the Business Advisory Committee on
whatever subjects have to be taken
up. Still T am open. That is what I
am saying....

ardl # dargar | M oY WA §
gFcaq, gF ;AT aFsdw g 7
.. (TmEEE) L

**Not recorded.
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W HENT C qA WA FET
g1 %1 Fyraaa |
(Interruptions)

MR. SPEAKER: I have been repea-
thing over and over
again,. .,

arm ARy Af , § s F%
coo (e ),
Y TARTY ®IN W TR w19
ara aHr RE
o (EEm )L

ot T fasme e (grofig)
e Agl¥a, ale 24 aF arfaardz
g, ga T aagrisa & fAo darc
€1 7 an arnf fax7a feced ag
FCT W1, A A AT Az 2 =
ar ata wifenr gAr #ifaw | gn
it 1 A wifan § 3a 7 ga qifag
W< gA 9e & F(A1 FY arqa WY ga
afag

weaar wgtea ;A @ fagdg
TELTRALT FHST L EA §

: 3)-d1A
W@} @

N Tw faam QA
ate A aff wgarg . @m
gel AT8 2 |

weas AgRA : ¥, gt AWl
AT | a8 FASr AN AT |

SHRI MADHU DANDAVTE:
(Rajapur) : We have agreed to: the
suggestion. Let them meet af your
Chambe; and decide what is to be
done,

wead ARa WA fE gada
i 3 Adag SR 5 3rew
F1 qA7 T4 aL@ A Sarzr Irar 7 fEar
at1 1 JFFA T QAL Gar FF
A0 wAE ¥ A mrarg, wWAT anl
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adl ¢ f& mgar d am  wearmr
g AT IWE

=t gfedw agne: nEe
agrza, uw arfra s §oarzgry, daf
TEl §--UF urafR aE@ 7 ¥h A
Is@ar g1 sura wEr  F ferw
AATA 41d FFr Ararg M feegaarc
FAVE § Redie W feqramr g--
# wleal g foga v dragad

At VAR Age (Agragr ) o ooft
%170 dlo TATHIATAA ATgw & f@ars
#5 A fxads, #rAfza fear g1, an
FIA79F & AT QTR wETa %rar 91 w57
77 fov nodr av® @ 9sma fear §
Tn Falt ¥ am FavwE T adr ff
®aar AR VBT B ...

weaw wgRm : 3z faam 115
¥ omraar

st ghaw WET ¢ TR
afafgy 91 o aga g€ 9 HIT IF Az
qrAd@ WA\ S A F4TT Wrar v,
& rgar g fF sw o fraga N a7y

weam wgrRq : YW A AN faS-
AT T=ATEAC FAS! T, TG FEAT |

il JHICW AT (AR CweAy

weqH WENT . WA 4T FEHT TG
af g, AT |

i RACR wWE 0 WEGE o,
w® 9d W@ THA% §, I A W
q oot F&T | qgt sHvgfa & W
Tig g€ § SEW WM T WY FAT
& ¢ w31 T fwar ...
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WEIH WEWW :  ®\F & qrq ! Tosam RgRT ¢ ¥ wreas A
d7gT AT § |
ot wAYO amEY ¢ WIq @ #ar
~ AN q7 | ‘TR A FA@AT WRE | — reres wrvrd) :
THT FRAT WG F WA & @At § ) iy U3 R

Y CSTE @ gW e e F R TgReE ?

‘W E g Awwa EANggI@E | .

A TEA e 20 FA 3T A WU WERG : e WG & G
FuT€ 2T § T faE g 77913 A AOF AFAFT AAAE A A
AT g 9 0Q §q1Q F) A3 IR FAFTRT FLI(E | AN F qIF
E AcFAN WA ST ¥ § a5 wearad A& § gEE
& gaFidg oA auard a1 § 57 R

AZT AT FIUgiwLTIraTg ...
0w fEaw  owaTw e

v Hgtew :oaTesi AN, W TRy, ¥ ¥A o Afeq fLar
ug A wE ... ar N
ot wAH wmEt - BE A AT
A A ATGIN E Al AR FET 93 R g W i
T T vTMEEY; &} R &A1 fEl TEaAd
_ _ 3 _
WU WERY @ WY A THA A
g N w femw qErwms o #3
faawa a1 Afew fearar 1 w1 A
M owdATw weEt ;o Aqiw Tl a1 & dF ma @ E
- gfTsia &1 FAA WA W ST A1
35 @ W Hfez 7 adi ¥4 weuw wpwg . fEw wEr-

w g fermtiwimer &7
WUR HERY ¢ T G FRIE

f& & & A% FA9T T\ AAA st Tw faams qeam 0 AR
¥ fag durcdzr g @ 6T ug 3mey mT A AT A UNE
wii &7
MR. SPEAKER: That is already
At ®mARm amEr o W done. I have already done that, ....
A FiA Fg Wrar, & i AT B
® g0 79 H ) uF fwge o 5T A awg
: &1 €A @ adi & A AgA 4T
WU WgRa ;. As gar & FAAT GG SHATE |

Ay RATCH ATTEY : WY WTIH F
BE & | mW IEGT AT FT I
|

o gfere fas
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SHRI HARINATHA MISRA: S.r,
after listening to the statement,made
by the hon. Minister of Commerce
dvith the attention it deserved, , al-
though I could not hear every word
that he had uttered. Fortunately for
me a copy of the statement hag been
made available just now.

"qeda wd aqr fAato st g
wat (st wiew aroe fog ) : neae
HEIGT, 99 T 8T A I( fax H7T qHG
IT AT A T Thi g gafag
w3 gAY R & a9 Fi feeda-faz
#¢ frat 9mg

MR, SPEAKER: No lunch hour to-
day. I think, the House agrees with
that,

SOME HON. MEMBERS: Yes.

SHRTI HARINATHA MISRA: Sir, 1
would like to take up the earlier even-
ts which occurred in Australia before
I come to the subsequent issues. The
Minister has also referred to it in his
statement and, inter alia he has said:

“Prior to the action of the U.K.
Government, the Australian Go-
vernment had also warned the con-
sumers that certain wound dressings
exported from India were contami-
nated and should be burnt, One
Indian exporter M/s, Jayer Exports
Calcutta, had been identified py the
Australian authorities.”

As far as I am aware, in early Sep-
tember, 1981 the Austral’an authori-
ties detected contaminition in the con-
signments of surgical bandageg expor-
teq from India and the tests were car-
ried out at the National Biological
Standards Laboratory, Australia. Since
the surgical dressings were capable of
producing serious human infections,
the Australian authorities took steps
to recall and destroy all the suspected
bandages.

Subsequently, in the latter haif
of December, 1981, further ins-
tances of surglcal dressings manufac-
tured in India, Taiwan ang Thailand
were found to be contaminated with
bacteria, Since early September, 1981
to the latter half of October, 1981,
roughly the period is estimateq to be
1-1/2 months. A number of relevant

questions grise. When did the Govern-
. ment come to know ‘about the distress-
ing happenings in Australia first? Obvi-
ously, the representatives of the manu-
Iacturmg firms ag also exporting firms
must have known about the develop-
ments at the earliest possible moment.
Dld they take the Government of India
and parttcularly, the Government of
West Bengal, into confidence and, if so,
when and what action was taken af‘ter
that? If they failed to do it and did
not inform the Government,” again,
.. What actions were taken against them?
..Was it not the duty of our High Com-
missioner in Australia at least to send
a cablegram about the distress happen-
ings in Australia? Did he do it?
12.46 hrs.

[MR. DEPUTY SPEAKER in the Chair]
It has been stated in the reply:

“Manufacture and quality control
of surgical dressings is governed by
the provisions of the Drugs & Cos-
metics Act, 1940 and the rules fram-
ed thereunder., Control over the ma-
nufacture ang sale of drugg (inclu-
ding surgical dressings) is exercis-
ed by the State Governments, and
each State hag a State Drugs Con-
troller along with Drug Inspectors
and other staff for enforcing quality
control disciplines and also for gran-

ting and renewing drugs manufactu-
ring licences.”

Fortunately for me I have gone
through the relevant provisions of the
Act, and I find that, in the said Act,
namely, the Drugs and Cosmetics Act,
1940, section 79—‘Conditions of Licen-
ce'— reads as follows: —

“The licensee shall provide and
maintain adequate staff and adequa-
te premises and plant for the proper
manufacture and storage of the sub-
stances in respect of which the licen-
ce is issued.”

There are a number of other condi-
tions, Again, section 80—Report by
Inspector—reads

“The Inspectors shall forward to
the lincesing authority a detailed
descrlptwe report of the result of
the inspection.”

Section 81—Procedure of. Lincening
Authority—reads:
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“If the licensing authority, after
such further enquiry, if any, as he
may consider necessary, is satisfied
that the requirements of the Rules
under the Act have been complied
with and that the conditions of the
licence and the Rules under the Act
w:ll be observed, he shall issue a
licence in Form 28.”

In view of the provisions quoted
above, it would be only proper to en-
quire from you, since you are replying
on behalf of the Health Ministry also,
as to what are these conditions and
how many these conditions were ful-
filled by the applicant before he was
granted the licence? Who was the ins-
pector or who were the inspectors and
what was their ‘“detailed report”,
Certainly, before the licence was issu-
ed, an inspector or some inspectors
were to visit the premises in order to
examine whether the conditions were
being fulfilled _ , .

MR. DEPUTY-SPEAKER: Please

try to conclude,

SHRI HARINATHA MISRA: I have
just stated.

MR, DEPUTY-SPEAKER: You have
already taken 12 minutes. The time
allowed in only three minutes, lest
you should be quoted by some other
Members, I am telling you. You are in
the panel of Chairman; you know the
rules. . .

SHRI RAVINDRA VARMA (Bom-
bay North): He pgets an ppportunity
very rarely,

MR. DEPUTY-SPEAKER: I know
why you are supporting him. He is in
the panel of Chairman.

SHRI HARINATHA MISRA: It is
much too important an issue, I am
building up my case, As I had been
telling you, a thorough investigation
was to have been conducted by one
inspector or a number of inspectors.

Lastly, after the regrettable incidents
in Australia when gall the surgical ban-
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dages that had been exported to that
country were not only banned but
burmt, another inspection was made
and the bandages were found to have
been contaminated, I would like to
know whether during the intervening
period any thorough inspection was
also made and if so by whom and
with what result,

In section 85, under the heading—
Cancellation gnd Suspension of licen-
ces, it has been observed:

“The licensing authority may,
after giving the licensee an opportu-
nity to show cause why such an
order should not be passed, by an
order in writing stating the reasons
therefor, cancel a licence issued
under this Part gr suspend it for
such period as he thinks fit, either
wholly or in respect of some of the
substances to which it relates, if, in
his opinion, the licensee has failed
to comply with any of the conditions
of the licence or with any provision
of the Act or Rules thereunder.”

Now, I need not go into details; to-
day I learnt that whatever licences the
manufacturing firm had have been
cancelled. Is it not a fact that only a
few days ago. This was not the posi-
tion—only the licence for exporting
surgical dressings had been suspend-
ed so far ag the exporting irm was
concerned, Perhaps this was done after
that deplorable and shocking incldent
which has taken place in UK? I repeat,
will the Government inform the House
whether or not it is a fact that so far
ag the manufacturing firm was con-
cerned, nothing whatsoever was done
until 5 few days ago?

I now turn to what happened in UK
and what action has been taken by
the UK Government. In order to
present a realistic, fuller and shock-
ing picture, I would like you to per.
mit me to read an extract from the
news item which has been flashed
tllil:ough the country. It reads like
t 's: .
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“The British Health : authorities
have asked chemists, stockists and

hospitals in the country to burn
immediately all first-aig dressing
material received from India be-

cause they were infected with botal-
ism, gangrene and tetaaus.”

Proceeding further, it hag been stat-
ed:

“As it is, Indian goods are al-
ready treated with suspicion. The
bad publicity which these Indian
concerns have got in British news-
papers, radio and television has fur-
ther damaged the reputation of
Indian manufacturers. ‘

Other European countries may
also now alert their importers to be
careful of Indian goods, whatever
they may be....

13 hrs,

“Only recently Indian cotton had
received a very bad publicity here,
Significantly, Britain and E.E.C. coun-
tries are already thinking of reduc.
ing their quota of Indian textiles to
boost their own industry. The latest
bad publicity would make European
textile manufacturers cautioug of
Indian goods.”

Considering the entire episode—I
am concluding because you ask me to
hurry up—since the first week of
September, I feel strongly that, had
the State Government concerned not
been indifferent to the shocking inci-
dents that were taking place in Aus-
tralia, this uglier development that
has taken place due to the action of
the U.K. Government would have no
occasion to occur,

The crimes committeq by a mumber
of firmg whether they be for manu.
facturing of drugs and surgical ban-
dages or the exporters’ firms are no
longer the concern of some State Gov-
ernments or the Ministry of Health
and Commerce here, They are now
the concern of the entire nation be.
cause, in my considered opinion, the

nation’s vital interests have been bad-
ly marred and damaged.

Sir, now, the exported goods frém
India into the worlq market in fhe
teeth of keen competition, have lost
their credibility to a large extent and,
as such, we appear to be losing, may-
be for a long time, some of the fruitful
sources of earning foreign exchange
for our country,

Furthermore, what is more distress.
ing, the good name and image of aur
mother country, India, has not anly
been mauled but, perhaps, irreparably
tarnished.

Towards the end of the reply it has
been stated:

“Government of India have on
November 27, 1981, issued an am-
endment to the Exports Control Or-
der, 1977, providing that export of
surgical dressings from India would
be alloweq only subject to the pro.
duction of a certificate to the effect
that every batch of the surgical
dressings is of sterilie quality and
has been tested and found to be of
standard quality. The certificate
should be from an institution ap-
proved under the Drugs and Cos-
meticg Rules, 1945.”

Now, Sir, may I know when and where
the need for this amendment was
found to be necessary? Whereas this
Drugs and Cosmeticsg Act 1940 ig ap-
plicable for the entire field whether
the goods are consumed within this
country or are sent out as exports, the
amendment hag been made applicable
only so far ag our exports are con-
cerned. May I know what preventive
and coersive measures will be taken
in order to check the crime within the
country. Are we to understand that
the Indian patients who may be under
treatment in the various hospitals
(whether Government or Private) are
being treated ag out-door patients, are
so many guinea_pigs, completely at
the mercy of these manufacturers
who are out to make money at any
cost, by means, fair or foul?
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In these circumstances
strongly feel that for once the Gov-
ermnment ought to be firm and if neces-
sary, ruthless to black.list all the firms
which have been indulging in this
‘sort of practice, whether they are ex-
porterg or manufacturing firms

Secondly, there are officials entrust-
€éd with effective supervision of firms,
both for manufacturing and exporting
of goods, whether at the State level or
at the Union level, The concerned
officials must be brought to book, and
punished promptly ang adequately for
deriliction of duty or complicity. De-
terrent action ig & must in such cases,
so"that nobody, no businesg firm, will
in future, try to feather hig or its own
nest, at the cost of the national inter-
est and national image, These are
my humble but considered suggestions,

SHR! KHURSHEED ALAM KHAN:;
I appreciate the deep concern express-
ed by the hon. Member, It is g fact
that bad publicity is there as far as
"we are concerned. But I would like
"to assure the hon. Member that our
' High Commission in Australia was
" quite prompt in intimVting about this
™ ineident. This information was sent
* well in time, Similarly the informa.
tion from our permanent mission in
Geneva was also received by the
1 Health Ministry about thig matter, On
" the basis of thig information immedi-
4 ately action was started, We also have
been in cooperation with the Aus-
‘-4ralian Trade Commission. On the
9th  September information was
! wanted regarding the names of
--the importers in his country
* who hag imported from India par-
L ticularly from Messrs Jayer and
company surgical dressings and other
materials. We furnished gll the neces-
sary information to them. On the basis
of that information they could trace
out importers in their country and
‘* withdraw all the materials that they
“ hag foz destroying,

1

As regards the action taken against
the manufacturers and Messrs. Jayer
and company, I want to assure the
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before the information regarding U.K.
was received. Jayer Exporters have
been prevented immediately from
exporting anything, Similarly, against
the manufacturers, I can assure him
that action wag taken against Messrs.
Sujit and company of the 24 Parganas,
West Bengal. Their licence for ma-
nufacturing the material required to
be sterilised was cancelled, anq their
other licences have been suspended,
An enquiry is being conducted. Here
I would like to mention that po doubt
the drugg and Cosmetics Act, 1940,
is a Central Act. But its enforcement
is the responsibility of the State Gov-
ernments and each State Government
has got its own Drug Controller and
therefore when this information was
received by us, by the Drug Controller
of India, this wag immediately passed
on to the Drug Controller of West
Bengal with instructions that imme-
diate action should be taken and
deterrent punishment should be given
to those people who are found res-
ponsible for thig contamination. On
the basis of this, samples were drawn
from the exporter as well as from the
manufacturers, 9 samples were drawn
and they were tested. Out of the 9
samples that we tested, 7 were found
to be contaminated and therefore this
action was taken. ’

Now, g regards bad publicity, I.
quite agree with the hon, Member.
But there is no effect of this on our
textile quota or other exports and we.
have pot received any complaint on
this account. Now, the Drug Control-
ler is responsible for issuing the licen-
ces and the conditions for issuing the
licences are broadly: 3 .

(1) maintenance of hygienic and™
adequate premise; for the manufac-
ture of various categorieg of drugs
intended to be manufactured; ,

e pd

(2) employ adequate qualified
technical personnel to supervise the
manufacturing operations, maintain
necessary equipment and appliances
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required for manufacture of drugs;
and

(3) possess necessary facilities for
testing the raw material used for the
manufacture and for every type of
the drug manufacture, the testing
unit should be independent of the
manufacturing unit.

_Now, M/s. sujit Company had their
own testing Laboratory, It is a fact
when this was inspected by the Ins-
pector of the Drug Controller of West
Bengal, he did not find the thing ac-
cording to the gtandard required.

AN HON, MEMBER: It is at the
time the licences were given,

SHRI KHURSHEED ALAM KHAN:
At the time the licenceg were given,
the factory and the premises were akso
inspected by the Inspector of the
Drug Controller and unless hig report
was gatisfactory, the Drug Controller,
West Bengal, would not have given
the licence, Besides for a long time,
M/s Jayer Exporters have been ex-
porting, for the last 5 or 6 years and
this is the first time that that sort of
complaint has come to the notice of
the Ministry of Commerce and the
Ministry of Health and we have im-
mediately taken action and alerted all
the Drug Controllers in varioug States
with instructions that all the condi-
tions of the licences should be enfor-
ced and it should be seen that they
are etrictly according to the condi-
tions of the licence. Otherwise, it will
not be possible to allow them to ma-
nufacture these grticles.

SHRI INDRAJIT GUPTA (Baser-
hat): If I am not mistaken, these
dressing materials are supposed to be
applied to open wounds and they were
found contaminated which could cause
gangrene and tetanus, These people
should be treateq as criminals. What
is the use of suspending their licen-
ces?

.- -

SHRI KHURSHEED ALAM KHAN:
Under the rules the licences can be
cancelled and suspended and at the
same time there js a provision for

instituting legal proceedings also and
nobody will escape the hands of the
law.

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Sir,

I was listening to the reply of the
hon. Minister, who has very correctly
appreciated the concern of the hon.
Members op this issue, At the same
time, may I point out that there is
a contradiction in his statement. While
the UK, Government have banned
the dressing material exported from
India, he says that there would be no
bad jmpact on the export of our tex-
tiles. I think, this is a contradictory
statement.

The Government has not come ,out
with a detailed statement. The sub-
ject is very important and it is neces-
sary that more information should
have been given to the House, When
did this matter first come to the notice
of the Government and what action
was taken? Afler taking certain ac-
tion by the Government, was there
any repetition of this type of exports?
All this should have been submitted
to this House, but it was not done.

1 would also like to draw the.atten-
tion of the Government to another
very grave situation, The material
which is intended for export is sup-
posed to be a good material. If this
is the condition of that material, what
about the material wused inside the
country? That would obviously r not
be upto the requireq quality. The UK.
Government have banned certain
dressing material because they found
that it contained germs of gangrene
and tetanug etc, In our country, in the
varioug hospitals and dispensaries and
other places, such material is being
used. Has the Government picked
up some samples of this material in
the country and undertaken an exa-
mination thereof? Wag it analysed in
any laboratory? If so, what wag the
result thereof, and what action, if any,
have the Government taken subse-
quently within the country? This is a
very important question and the Gov-
ernment must satisfy this House -and
the country that they have taken the
required action.
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The hon. Minister has mentioned the
name of just one Indian exporters,
Messrs. Jayer Exports, and one manu-
facturer Messrs, Sujit and Company.
Meusrs, Jayer Exportg are the ex-
porters, Is there only one manufac-
turer of this material, or are there
many other manufacturers also? Have
the Government examineq samples
from the wvarious manufactures of
thig material? Another question is,
whether it is because of some cons-
piracy on the part of some business
competitors that such things are hap-
pening. The Government must come
out with details, how many manufac-
turers of this material are there, and
whether the materials manufactured
by them have been tested or not.

In this connection the question of
the functioning of the Export Pro-
motion Councils is also very relevant.
These Councils are the organisations
of the Ministry of Commerce. There
is an allegation that one Director of
the Council himself iz involved in
clearing certain sub-standard mate-
rials going outside the country, and
some jnvestigations are going on
against him. 1If it is so, the Ministry
May kind!y enlighten the House about
the facts of this matter,

Further, I would like to know, if
these materialy were according to the
ISI specifications. All the material
meant for exports has to be a material
of goog quality, Even if the material is
according to the ISI specifications,
is there any regular inspection by the
Export Promotion Council to ensure
strict quality control? I would like
to know, whether these material about
which this charge of contamination
has come out were having the ISI
mark, and whether these were cleared
by the Export Promotion Council
after an inspection, If all this was
done and even thereafter the mate-
rials have been found contaminated,
will the Government take action
against all the agencies involved, who
inspected and cleared the material?
These are some of the basic questions
which I would like the hon. Minister
to answer,

SHRI KHURSHEED ALAM KHAN:
In the first instance, I woulg like to
submit very humply to the hon, Mem-
ber that there has been no contradic-
tion in my statement, The textile in-
dustry has not suffered on this account
in any way. As regards the number
of exporting concerns, they number
about 40 in this country. While I read
out the conditiong of licences, it was
clearly mentioned there that these
manufacturing concerns will have
their own testing laboratories, with
the necessary, qualified staff. In fact,
it is an in-built sort of arrangement,
where the testing has got to be done.
The question of ISI markings does
not come here, nor is any Export
Promotion Council responsible for
testing or inspection of this. The Ex-
port Promotion Council, by its wvery
name as the hon, Member knows, is
for export promotion, and not for ins-
pection, They have got no such right
to inspect. Inspection is done accord-
ing to the rules and regulations pro-
vided in the Drug and Cosmetic Rules
1945, viz, that they have to keep a
laboratory of their own, and in that
laboratory, they have to do the test-
ing. As a matter of abundant cau-
tion, what has beepn done is that the
Drug Controller of India has issued
instructions for collecting samples
from manufacturen; in order to test
them andq find out whether they are
contaminated or not. And special ins-
tructions have also been issued to all
the manufacturers to adhere strietly
to the conditions of their licences, and
the conditions laid down for their
guidance.

SHRI MANORANJAN BHAKTA:
My first question which is more im-
portant, has not been replied to. It
ig about domestic consumption—whe-
ther the materials used in all the hos-
pitals and dispensaries are contamina-
ted or they are good materials; because
our export material should be of
better quality, only inferior quality
items are used in the country.

SHRI KHURSHEED ALAM KHAN:
1 mentioneq that samples had been
collected, whether they were for do-
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mestic or foreign consumption. They
are being tested for this purpose, in
order to ensure that they are of good
quality.

SHRI MANORANJAN BHAKTA:
In the meantime, their use should be
stopped.

MR. DEPUTY-SPEAKER: Only
after testing.

SHRI KHURSHEED ALAM KHAN:
After testing, if they are found to be
contaminated, they will be stopped.
Otherwise if everything is stopped,
what will the doctors use?

SHRI B, V. DESAI (Raichur): The
subject of the Calling Attention has
been dealt with by the hon. Members
and the Minister concerned quite in
detail, The only question which now
remains is whether Government Iis
really particular about the quality
control of items, whether they are
meant for export or for internal con-
sumption, In fact, I may just men-
tion some of the items which have
been rejected by foreign companies—
not only these surgical bandages and
other drugs, but commodities also
have been rejected outright by fore-
igners.,

In fact very recently I have been
to Kuwait, wherein I found that the
Engineering Projects of India had
exported steel from India—not from
any private concern, but' from the
Steel Authority of India; and the
consignment was outright rejected. It
was lying there; and they were trying
to sell it in the open market somehow
or the other, In the same way, a whole
lot of cement wag rejected by them.
8o, it is sop not only with regard to
drugs. We are very much concerned
with drugs and bandageg because they
have a direct effect on the human
body. AP i

Mr. Indrajit Gupta suggested not
only the suspension or cancellation of
licences, but also that criminal action
should be taken against the offenders,
not only for export misuse, but also
for supplying them for internal con-
gumption. But apart from this, there
is the perspective of quality control

which can be transferred very con-
veniently either by the Central Gov-
ernment to the State Government on
the plea of its being g State Govern-
ment subject or vice versa. So, the
sufferer will be the consumer, whe-
ther he ig in India or outside, Because
India has a huge population, nobody
knows where these bandages or drugs
go or where any other commodity will
go. But when it js in a foreign coun-
try, naturally we find ourselves very
difficult to press through. In fact,
what the hon, Minister saig that the
observations of different governments
in certain commodities will not affect
our other exports is not correct. In
fact, it is an image of a country, so
far as the export is concerned; and
any observation, bad, malpractice and
so many others, underquality supply
of the goods will definitely affect our
export of other commodities. There-
fore, I would like to know what strict
measures the Government is under-
taking regarding the quality control
not only in this commodity but in
other commodities also because it is
the concern of the hon. Minister and
the Department, The hon, Minister
did not reply to the concerned item
which was supplied to UK., Australia
and Singapore. He has only men-
tioned the names of Joy Export and
Surjeet Company. As far as the ma-
terial which has been supplied to UK,
Australia and Singapore is concerned,
is it only by these twg or others also?
If other companies are involved, I
would like to know what action they
have taken on that?

SHRI KHURSHEED ALAM KHAN:
In the first instance I would like to
mention that the hon, member instead
of asking a specific question gbout this
particular issue has raised the ques-
tion of pre-shipment inspection, I
would not like to go into those de-
tails, but here I would like certainly
to mention one thing. In 1979-80
about 2.07 lakh export inspections for
pre-shipment were done and only
about 312 were found which were not
fit for export purposes. So, it would
be appreciateg that a large number
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of 1mpec’tions have to be done in which
few ;tems are found to' be not fit for
export. Then it cannot be a sort of
general statement that this is going
to affect all our export tems,

Then the hon, member wanted to
knqg.r the names of other manufac-
»rs. There are three more names.
T‘he3r are: M/s, Basirhat Weaving In-
dustrles, Joy Industries and  Auro
¥mpex Private Ltd. Out of these
also, M/s, Basirhat Weaving Indus-
trles has been closed. So, we could
not draw up samples from them;
from others, samples have been drawnp
up. The third one hag not manufac-
tured anything. But in any case, o0s
I have mentioned earlier, the samples
are being drawn up from all over the
place in order to test. So, no manu-
facturer will escape; his sample will
be inspected and certainly they will
be seen whether they are bacteria
free or not bacteria free.

His guggestion is that this inspec-
tion should be done, This is not the
responsibility of the inspecting agen-
cies because they are not qualified
and well equipped for this purpose,
particularly when there ig an inbuilt
provision of inspection ang testing in
the premises of the manufacturing
factory itself. Therefore, it does not
seem necessary that this should be
inspected by the inspecting agency
which hag neither the competence nor
the necessary equipment to do it. Be-
sides, it ig the responsibility of the
Drugs Controllers of the various
States to see that the provisions re-
garding inpection of manufacturers as
laid down in the rules are adhered to;
and 1 am sure with this it will be pos-
sible to ensure that in future such
thingg are not reported.

SHRI GADADHAR SAHA (Bir-
bhum). The subJECt of today’s calling
attentmn is the reported banning and
burning of India first aid dressing ma-
terial by the Governments ‘of United

QK:ngdom and Austraha and ‘its ‘ad-
verse effect on'the eéxport of Indian
goods.

It is found that these are contaminated
with bacteria which may cause te-
tanus etc. .It also appears that in a
joint statement, the seven Australian
Governments also described the con-
taminated items as including roller
bandages, absorbent gauze, lint wound
dressings, triangular bandages, obsor-
bent cotton wool and x-ray detectable
swabs. So, it is not only the surgical
dessings but the contaminated items
included other things also. It is also
‘reported that in Singapore the dressing
materials supplied by [ndia were con-
demned. This Government rejected
the surgical bandges earlier. So, this
sort of practice by India manufac-
turers and exporters has brought down
our good name and reputation and
brought a bad name for our Govern-
ment. In view of this, may I know
what action Government propose to
take to stop the manufacture and ex-
port of all contaminated goods and
confiscate those Stocks, so that they may
not find a way into the domestic mar-
kets? May I know whether the Minis-
try Is aware that an investigation had
been started by the Singapore Health
Ministry with a view to withdraw all
stocks of Indian bandages from their
medical shops, whether the same type
of bandages were found recently by
the Australian Health Authorities to
be contaminated with bacteria and
what is the loss in foreign exchange
due to the rejection of these infected
articleg or withdrawal of these stocks
of dressings, bandages and other
materials? In view of this sort of
crime what is the Governments action
proposed for deterrent punishment of
the Indian manufacturers ang exporters
in addition to cancellation, suspension
of licenceg and exports.

SHRI KHURSHEED ALAM KHAN:
The hon. member has almost repeated
the questions of the previous members
and the reply has already been given
assuring that deterrent action will be
taken in every case where it has been
found that the materia] is contaminat-
ed or is not up to the standard.
Specia] precautions have been already
taken and the Drug Advisory Body,
which js 5 statutory body, has app—
ointed a sub-committee to look into
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1his matter and give their recom-
mendations to the Government regard-
ing the standards to be followed for
dressing materials and other equip-
ment necessary for wound dressing.

-~

As regards information from UK, I
would like to mention here that the
latest telex that we have got from our
High Commission mentions that the
Health Minister of UK made a state-
ment in the British Parliament where
he has not mentioned the name of
India, but he has said that such dres-
sings have been found. It has also

beén mehtioned by him in  his state-
ment that the contamination in the
dressing is small. So, I think, we

should not jump to the conclusion and
think that all that has been produced
in this country, will produce gangrene
or tetanus because normally gan-
grene and tetanus are such kinds
of infections which have 1o be
taken care of and one must be very
cautious about them. But from this
statement it appears that they are not
‘very sure that the contamination that
was detected in the dressing there was
really of this nature which could have
produced this kind of infection.

As regards the conditions and other
things, I have already mentioneq in
reply to the previous hon. Member's
question and ] suppose, this is what I
could say on this.

SHRI INDRAJIT GUPTA: Who will
pay lor this consignment?

SHR] KHURSHEEpD ALAM KHAN:
The total export for this kind of
material is about Rs. 2 crores. Out of
this, this is a very negligible amount.

SHRI INDRAJIT GUPTA: Have the
consignee paid for it? Who will com-
pensate them? Can you shell out?

SHRI KHURSHEED ALAM KHAN:
How can we shell out?

SHRI H. N, NANJE GOWDA (Has-
san): From the statement of the Mini-

U.K. and Australia (CA)

ster I understang that the West Bengal
Government has already cancelled the
manufacturing  licence of the firm.
Why not the Commerce Ministry can-
cel the export licence?. Why should
they suspend it? They should take
severe action. Is the Government
going to cancel the export licence of
this firm? In UK they have burnt the
infected material. What about the in-
fected material which has been sup-
plied by this firmm within the country?
Is the Government going to take simi-
lar action here also? Has UK or any
other country officially communicated
about this thing or is it known through
the press? The export is canalised
through the Commerce Ministry.
Quality control lieg with the Health
Ministry. In order to have better co-
ordination, can both the things be
brought under one Ministry? What does
the Government propose to do in this
regard? Does the Government pro-
pose to bring such an offence under the
Pena] Code? If they are doing it,
when will they do it?

SHRI KHURSHEED ALAM KHAN:
The hon. Member’s first question is
whether we have got this information
through the press or officially also. I
have already mentioned that we have
got the information {rom our High
Commissions in UK ang Australia,
And they got the information from the
Foreign Ministry of the UK Govern-
ment. Subsequently, we also got this
information from the press.

As regards the coordination between
the Health Ministry and the Com-
merce Ministry, as soon as we got this
information, a joint meeting of the re-
presentatives of two  Ministries was
called and action was taken that no
export would take place without a
special certificate to be issued by a
qualified laboratory. In the mean-
while, the Drug <Controller of the
Health Ministry issueq instructions to
various Drug Controllers of the States
to take stern action in this matter and
ensure that the quality control is ob-
served. The co-ordination is there.
There is no difficulty. As I said in the
beginning, there is a built-in condition



355 Acceptance of UNCTAD DECEMBER 22, 1981

[Shri Khursheed Alam Khan]

of instructions, as far as surgical dres-
sings and other materialg are concern.
ed, because each manufacturer has got
to maintain a weil equipped laboratory
for testing. The adnflnistrative con-
trol and enforcement of the rules and
regulationg have to be done by the
State Drug Controller and his Direc-
torate.

13.40 hrs.

STATEMENT RE: ACCEPTANCE BY
INDIA OF AGREEMENT ESTAB-
LISHING COMMON FUND FOR
COMMODITIES NEGOTIATED IN
UNCTAD
L]

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Primary
commodities play z vital role in the
economies the developing countries.
They account for bulk of their export
earnings, Internationally, market stru-
ctures are however the weakest for
commodities. The prices of most, com-
modities are not only unstable but
alsp remain depressed. Developing
countries generally have no control
over their procssing and marketing,

During UNCTAD-IV in 1976 in Nair-
obi a major injtiative was taken to
deal with the probiems of commeodities
when an integrated programme for
commodities was adopted. The objec-
tives of the programme include achie-
vement of stable conditions in com-
modity trade; and improvement and
sustenance of the real income of deve-
loping countries through increased ex-
pori earnings,

The Integrated Programme covers
eighteen Commuodities and includes a
number of commodities of significant
interest to India e.g., coffee, cotton,
hard fibre and products, iron ore, jute
and products, sugar, tea and vegetable
oils. The programme envisages a
series of international negotiationg on
individual commodities with a view to
reach agreements on specific interna-
tional measures.
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The key element of the integrated
Programme is the Common Fund to
finance price stabilisation as well as
other measures. After protracted nego-
tiations under the aegfes of UNCTAD
the text of the “Agreement establish-
ing the Common Fund for Commodi-
ties” came to be finalised in June, 1980.
The agreement would enter into forze
after ratification or acceptance by 90
States accounting for at least two
thirds of the Fund's directly contribut-
ed capital.

The agreement envisages that the
Fund shall be divided into two Acco-
unts. The First Account iz to be used
for financing of buffer stocks within
the framework of international com-
modity  agreements. The Second
Account is intended to promote com-
modity development measures, such as
research and development, productivi-
ty improvements. marketing etc,

The Fund will have a directly con-
tributed capital of approximately US
470 million. Out of the directly contri-
buted capital of US$ 470 mililon, and
amount ¢f US § 400 milion would be
for the First Account and remaining
US 5 70 million for the Second Ac-
count. The Second Account would be
further supplemented by voluntary con-
tributions for which an initial target
of US § 280 million has been set,

Out of the directly contributed capi-
tal of about US § 470 million, India’s
share works out to US $ 2.44 million.
In addition India has also made a com-
mitment for making a voluntary con-
tribution of US § 5 million for the Se-
cond Account, -

The agreement breaks new ground
in international support for dealing
with the problems confronting develop-
ing countries.

The benefits to be derived by India
and other developing countries from
the establishment of the Common Fund
would depend upon the successful con-

. clusion of the negotiations for interna-

tional commodity agreements or bodies.
It is hoped that the establishment of
the Fung would provide impetus to
these efforts.



